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MR. DEPUTY-SPEAKER: Now. the
question s,

“That leave be granted to Shri
N. K. Sangl to withdraw his Bill”.

The matwon was adopted

SHRI N. K. SANGHI, Sir, I with-

draw the Buill.

—

15.30 hrs.
REPRESENTATION OF THE PEQPLE
(AMENDMENT) BILL

(Amendment of section 8) by Shn-
matr Subhdara Joshi

MR DEPUTY-SPEAKER Now, we
shall take up the Bl further to
amend the Representation of the
People Act, 1951 by Shrimati Subhadra
Joshi.
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‘It 18 no secret that these orga-
msations the RSS, Akl Bharati~
ya Vidyarthh Parishad and the
Samajwadi  Yuvajan Sabha—have
been opposing every atlempt to
case thewr strangiehold over the
university and making every effort
to disrupt 1ts working They re-
jected the new constitution for the
Students’ Union becase, 1t vested
effective authority in the general
Students’ Council rather than 1n
the president and secretary They
prevented city buses from plying
within the campus so that students
were inconvenienced They boy-
cotted meetings between student
representatives and the authorities
including the teachers They drew
up a ast of over 30 demands. many
of them blatantly unreasonable °*
etc,
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MR, CHAIRMAN. Motion moved,

“That the Bill further to amend
the Representation of the People
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[Mr. Chairman]
Act, 1851, be taken into considera-

tion.”
There 1s one amendment by Shri
Daga. Is he moving 1t?

SHRI M. C. DAGA (Pal): Yes I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opmnion
thereon by the 3rd  October,
1973.°(1)

SHRI S. P. BHATTACHARYYA
Mr. Chairman, Sir, I

e

(Uluberia):

tully support the spirit of the mover

of this Bill about ending hatred
The communal

among the people,
spirit should be curbed. But I think
the method she has adopted, namely,
amendment of the Representation of
the People Act, 1s not fair, What I
feel 1s that these things are going
in i our country for quite some time
and 1t 1s only democratic sense In
the people that will save this country

from this problem.

Only those laws should be enacted
which can be implemented. In spite
of the existence of various laws, we
have seen during the last few vyears
that so many people belonging to the
Scheduled Castes and Tribes have
been tortured or killed. But nothing
has been done. I had been to Rupa-
spur village in Purma district. There,
the houses of Scheduled Caste pea-
sants have been burnt. Yet, noth-
ing has been done there. Only by
changing some Act, do vou think
that you can save this country from
these inhuman feelings and ideas? It
1s not possible. It will be. in the
present situation, taken otherwise,
because police, in general, does not
help the healthy development of the
people's forces. They utilise the
sections only to suppress the forces
which are against the ruling Party or
against the interests of the ruling
party. They do not utilise the Acts
for the interest of the peop'e in gen-
eral or for the defence of democracy
in 'general, but they utilise the Acts
only to belp thg ruling party which
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they think is favourable, I wilt
give an example, the example of the
peasant leader, Shri Binai Konar of
Burdwan district. 7There was a myr-
der. But no FIR was given agamnst
him. After a few months, Shri Binal
Konar was suspected to be linked
with the murder and he 1s put in the
jail. Everyone knows that it is a false
case. But the Police has the power
to put him in the jail and still he is
rotting 1n the jail. We know that it
is false. Therefore, we cannot think
of police in West Bengal acting for
the good of the people,

Last year, Mrs. Geeta Chatterjee
met our Prime Minister, She was
tortured and molested, her husband
was killed. The police knew the guud-
ty persons, but they have not  been
arrested Do yvou think that the po-
lice will help to consolidate our demo-
cratic <t.ength, to make the atmos-
phere healthy” Never. Only a sirong
democratic sense can save our coun-
try from these corrupt things and that
should be developed It cannot be
done by enactment. I support the
spirit of the Bill that these bad
things must go out of the country
and the emmies of our country must
not taken the opportunity to disrrupt
the unity of our country. But am-
endment of the Act 1s not the way
to do that The only way by which
it can be achieved 15 by strengthen-
ing the consuousness and democratic
sense of the people. Therefore, I op-
pose the Bill, in spite of my suppori~
ing the spirit.
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SHRI B R SHUKLA (Bahraich):
At the outset 1 extend my congratula-
tions to Shrimati Subhadra Josh:1 for
introducing such an amendment be-
fore this House Perhaps hn Mem-
bers have not carefully appreciated
the imited purpose of thmis il Im
1972 this House passed a Bill known
as the Criminal Law Amendmeat Bill.
According to the provisions of that
Act, certain type of activitics indulg-
ed in by certain persons or group of
persons haqd been banned and they
were made pumshable under the
Indian Penal Code All these a tivi-
ties which have been made renal cre
mcorporated in section 153(B) which
has been added to the Indian Penal
Code

Now, 1t 1s said that the communal
organisation has probably been ban-
ned or a certain caste organisation has
been banned or certain lingustic acti-
vities have been batned My bumble
submission to the hon Members would
be that these interpretations are not
borne out by a reading of Section
153(b). In a demor-racy the people
have a right to propagate their viewws,
their own philosophy, their cwm cul-
ture etc But, when there are activi-
ties which are sought to be corried
out in the name of religion, race or
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language which create hatred or dis-
harmony or ammosity between diffe-
rent religious groups, racial groups or
lpgpistle or which temd to
create commupal or racial or Lnguis-
tie disharmony and violence in this
country, then certainly, such activities
fall withun the mschief of Sechion
153(b). So, such persons, who indulge
in such activities irrespective of their
affiliations, should be pumished 1n
fact, pumshment has been provided
therefor 1n the Act

I am not discussing the ment of
that Bill here as that has already been
adopted ‘Whateve; may be the
quantum of punishmeni ur the nature
of pumishment, that i1s not very much
germanhe to the discussion of the pre-
sent Bill The yuestion 15 no longer
whether such activiies have or have
not. been made penal Now, the simple
question which arises by way of a
natural corollury 1s this Those per-
sons who would be pumched have
been proveqg to have committed the
offence under Section 153(o) They
should incur the disqualification for
being chosen ag a Member of the
Legislature or Parhament I think
the House should unanimously accept
this amendment because nobody would
say that a person who has been proved
to be a ring leader and who has been
punished befause he has been respon-
sible for wide-spread communal,
racial or Lnguistic trouble m this
country, should be allowed to occupy
the benches of this august House I
think 1f a dacoit or a theif or a black-
marketeer who has indulged 1n certain
criminal activities, for hig own indw-
vidual gains, 18 disqualified, why
should a man who 1s resoonsible for
the destruction of publiz pruperty
worth crores of rupees and who is res-
ponsible for the blood-sheq of thou-
sands of innocent lives in the counfry
be given the honour of being a Mem-
ber of Legislature or Member of Par-
bament? I think that no group or no
party in this House would have the
guts to defend such persons here
Therefore, my subtnission ig tms Shn
Satyanaraysn Rao also saig sonething
regarding this because his ‘aemory is
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still tresh with what {3 going in s
own Stgte. But his fears are un-
founded. This has nothing to do with
the p t of persons indulging
in peaceful activities for bifurcation of
the State or for wanting to have one
State  But if they are committing
violence in the name of religion, cul-
ture or language ang in league with
the reactionary forces m thus covntry
and want {o block the progress of the
country, then they should not be al-
lowed to do that

314

Recently we witnessed some hnguis-
tic riots m Assam The whole of
Assam State was rocked by shametul
and terrible riots We also stw hap-
peming 1n Andhra Pradesh Apparent-
ly the leaders of public pi~ion o cu~
pying seats m the r~sponsible Houses
of Parhament and legislatures arc the
victims of mob fury They think that
i case they raise their voice of reason
against these shameless activities 1n
this region, probably they would not
be elected to these Houses and there-
fore they also succumb to the tempta-
tion of these very forces about which
they have no words of praise The
persons who have been convicted under
section 153B are likely to become
heroes and come with added majority
1n the legislatures 1f this Bill 18 not
passed Therefore, 1t 1s necessary that
after having been convictzd under
section 153B, they should further be
disquahifieq for g certain period to
contest the elections to the State
legislatures and Parhament

With these words I support the Bill
wm toto and I would appeal to the
Government that 1t shouid be accept-
ed as a very timely measure 1n this
country

ot ¥ 1w G 8 (FATErY)
fqvdq mew a0 9T OF feww @
nety faer SR ATy WAt gwaT
sy arfea Y 3w fear g S e
7Y WAT AR A FW @ W AW
¥ wgr—a faw w1 wegw fEma @
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S'Imt C. H. MOHAMED KOYA
(Mstiajext) : Mr. Chairman, I do Bot find
anything seripusly objectionable in the
Bill moved by Shrimat: Subhadra
Joshi. In the statement of objects
and reasons o the Bifl and in her
speech, the Mover made very clear the
purpose behing it, but some of the
speakers who supportej the Bill have
in fheir anxiety transgressed the limit
and madeé unhecéssary attacks on cer-
taln parties including the Muslim
League.

Shri Reddy who comes from Andhra
was attacking the Muslim League, for-
getting the fact that he comes from &
State where fissiparous tendencies are
at their height, though at least the
Muslim League is innocent in that
respect. His own partymen are leav-
ing the party and quarrelling among
themselves as integrationists and
separatists. The separatists are work-
ing in Hyderabad and some of them
are integrationists in Delhi, though all
of them claim tp be secular n their
approach and Shri Reddy throws the
blame on the Muslim League.

In this country even some secular
parties while contesting elections have
quarrelled among ‘themselves, as bet-
ween Reddys and Khammas, between

ts and Okkaligas, between Jats
and puts. But they have got a se-
culsr ¢fok to hide all these things.
They scotise the other parties not

ll:newinzthatthebooeumthomr
g.

The aims ang objects of the Movir
are limiteq as the Mover has stated 10
the Bill, but some speakers went to
the exient of even suggesting banming
of parties whose membership is con~
fined only to certain communities,
tx;::ional parties of minority communi-

You must judge & party not by its
name but by its attions. I want to
avoid controversy but when pecple
accuse the Muslim League, I would
like io stale that we the Mudlim
League party, have supported ell dhe
progressive qmeasures of Shrimati
Indira ‘Gandhi’s ent.
was 50 even When the Indira Gandhi
Government had not the overwhelms-
ing majority it has today. Even
though we had no alfisnce with that
‘Congress, we still supported thein
in the election of President Giri.
We supported Banks nationalisation.
We supported the Privy Purses Aboli-
tion Bill. But now we Are accused of
being communal when this charge ia
applicable to some of the secular
parties.

SHRI BHASHI BHUSHAN: 8o you
support foodgraing take over?

SHRI C. H MOHAMED KOYA:
Yes. In principle. We have only said
that you should have the A recessary
armangements to enforce it. Other-
wise, as in the coal nationalisation
measure after which coal prices went
up, the same fate will overtake thiy
measure in regard to the urices of
foodgrains and this will defeat the
very purpose of the measure. We are
prepared to accept this. We only say
that the officers cannot do this, There
must be proper arrangements for im-
plementing it. That is the only diffe-
rence,

MR. CHAIRMAN: Kindly speak to
the Bill
SHR! C. H. MOHAMED KOYA:

Shri Reddy has given us an advice 16
chatige our name. What is the herm
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in a name? There is the Jan Sangh.
s puve iz gool. Wi are a natiomal
pagty. It is not the name that mat-
fers, 1t is the party’s activity that
¢ounts. Shakespeare has said After
g-wtuthmhunme? A mose

other name will smell as swaet.
'rh:tgore, we need not take the trou-
ble of changing the name, What is
important is the activity What 1s
there in a name? For instance, in a
country like Italy, the Christiay Demo-
cratic Party s ruling, and there is no
earthquake because of that What
about Malaysia? Three «ommunal
parties have been there the United
Malaysian National Organisation, e,
the UMHO, then the MCA~-the Malay-
sian Chinese Association and the MIC
~—the Malaysian Indian Congress An
alliance of these three parties was led
by Tunku Abdur Roehman formerly
and now by Tun Adbul Razak And we
must all remember with gratitude that
Malaysia was among the {irst to ccme
forward and support us in the Indo-
Pakistan war Therefore, this change
of name has nothing to do with the
actual practice The activity 15 im-
portant If you name an ugly girl as
Sundars Bat, 1t does not make a diffe-
rence So, thé name ig not the main
thing It is the activity of the Muaslim
League that is important

17 hrs

I think that the nature of a party
cannot be described by any name that
1t may have or by the cloak that 1t
wears It must be judged by the ach-
vities I support Shrimati Subhadra
Joshi's Bill m its objective, but my
onlv fear 1s that it may be musused
Earber in the day, there was another
Ball  under discussion during the
course of which it was mentioneq that
some people were sent to the gallows
by mustake, I do not know whether
people will be sent to the ‘‘gallows”
on the ground of communalsm by
mistake ahd they will not be allowed
to ¢ome here. It is not enough that
you call a party as a secular party
and then quarrel ever separation or
nenuseparation. Therefore, if the pro-
wisions in the Indiea Pena} Code are

the People
(Aimgit) Bild
not enough, or if the Constitutional
provisions are not endii, 3 do not
grudge  Bhrimatt  Subbgdra Josl's
efforts to amend the Representation
of thy People Act through this BiL

But I do not want to go on regerd
without challenging Shri Reddy when
he aftackeq the Mushm League and
threw the blame on them, and made
such an argument, ‘especially coming
from Andhra Pradesh which is now
the hotbed of fissiparons tendencres
shown by the so-called secular parties-

oft o W ATt (9791, ) A gy TwAAT
gfr i srigw faw w1 fadw
s wifgy | Fefadeaw we drw
X 153 (T) TPy ¥ & AR (7)
Aoy g e faw ¥ owm
FE Af Y| RS FTEH AR orTAT
g fo oy #g f garey v T il
afer § e g 5T T WA
FARY A¥ T wWifew | wF w7 AN
fast w1 zeraAr =g 1 T
arq & wreRIfraar agraw § 1 AT
arforwaT F1 g AT AT A TR 4
ST & &7 YT & A aAt F A S
WIT S gt &7 AT ¥ g o WA
grr § 1 7 g fog o feg R
T qEwHT, gaTe FIg e Wi !
wfrar & afy <Y awrere W § I
T AT T FLIFA G 9 T
Y aFvTET w7 § a7 T v e
AT A A A g W
wwTad fyw avg & faweasd s
FIRY, TTHT WU TH AR FTHAR
T ¥ ATET | A7 T e g, el
“The Scheduled Castes held a

noisy demonstraton against the
Shankaracharya of Puri during a
pubhic debate at which the Hindu
Rehigious Chief defended his views
that mequality was the essence of
Nature.”
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& 1 wa AT TAF AT F AT A
T E TER ¥ AW ) R W)
wal #Y ardfedar #Y g wumAr
& o 9w aifedt w1 @ s
o A qw § faw wtet §, e
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dorf ¥ taw W fEw ¥ we
woft & wf dar wolt ¥ 9w ¥
3T Wt aur qrfedt A e ogw

aft wxd dar =rfEg

fufw, = wite weodt wid sinoe

q vew st (st Afe T fey
Wt ) gwwlr g,
« frdaw #1Idwr age @fwe &
™ ¥ afd gz amr Y vf ¥ fw
wtw  wfefrfaer wfafaw, 1951
T ogrer 8(1) F “@wr 1530 &
Trr “awr 1530 A fEr e g
T & AT AT T ¥ o
frios & sivg Y BE T W F
FET AT FV, 9gF & I FEE )
IT Y &1 & qgT w1€ 397 g Ar
WA g, ¥fw 37 1 ow faad
Y Teew A & 7

FET AF YT 1534 A Fgey
¢ a fxfimw o1 (giede) faw &
afd @ wew A wER T oA 3
R 14-6-72F Ifewm  dw ¥
Fafew graf & 3w F AIEL
arwzifer v wy ®E WA qrr
Tt g wfsw fem, smam A
& Y frarga Y fafy & wfw
Tt aT famr war &1 o7 faw a0
Iwm v P afear =
o 1534 F omim war & g,
3¢ rm wfefafivs whifow, 1951
NG 8 ¥ e AT F fag
qmrasy ¥ fag owdrw wew ¥
fear s

amdfm TTE) S A g fE
22 97, 1971 ¥ ¥ §F T @
s E 53X F s wfefafre
wfufran ¥ dinm & fag o3 s
R g ff | g w@wEE FHE

(amdts B
¥ wrft fld w wmew Wk o
o ¥ oy e v & § oo
foire? & wgx wir ¥ g fawr fear
wqr &, forg *Y sarge WA X 6
wead, 1972 W @fFrT fipar qr
T ag 18 WA, 1972 A W

wavw ¥ ST gemo9r |

dur g X owr & T 1534
14-6-72 & gfegw dww wie wr
ot aw € | feg samme w9 &
r fod &, sy T 153 W
T} X Fw T *eT T Ov Fife
I® HY TH 153 #1  wfe
7 ar 1 I wme T 153
tfega fme F17 ¥ wfew @ of &
i gz TR F gwe faw &
WER | WA gE ool oF faw
WA T AT £ 1 9@ ¥ W
17 ¥ THT 153C & [T THr 153
wrEw w1 fw ®w3 foar mar 04

meT #1 WY ¥ faw Aww &
T WA, 9§ X s gwaET
S & faer ¥ AT AT w0 AT SV
v I mfmd T
gy wem fr wqfe ww 7 Sdw
AR BT A W & faw ¥ 1
& s, wwime ag s W fa
Y oafog & & 1 ® = Tow & ofr
frdgs & o & Y 99F SEET AT
arfes & T

sty @wEr W - eemafe

7 W wgn TE § 1 fow wea
%Wfaﬁmmam%#ﬁ

«ﬁmwm d
weedt ¥ ag Avw swe fear § fo.
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weT ARy ¥ gy wreETew fRav
tfmeRNfamarwi @
AT 77 wwar wiiwe 1 sw fag
¥ o &1 agy oA © g A
A wRw faar 3 ¥ grew ¥
woar faewr anfoe W &t geTew
W& g

Mr CHAIRMAN Now there 1g ¢n
amendment by Mr M C Daga Do
you want to withdraw 1t?

SHRI M C DAGA Sir, I want
the permission of the House to with-
draw 1t

Amendment No 1 was by leave,
withdrawn

Mr CHAIRMAN
question is

“That leave be granted to
Shrimat: Subhadra Joshi to with-
draw her mll”

Now, the

The motion was adopted.
SHRIMATI SUBHADRA JOSHI
Sir I withdraw the Bill
1715 hrs
CONSTITUTION (AMENDMENT)
BILL

(Amendment of Seventh Schedule)
by Shr1 Arjun Seth:

SHRI ARJUN SETHI (Bhadrak)-
Sir, I beg to move

“That the Bill furtber to amend
the Constitution of India be
taken mto consideration”

It peeds hardly to be enphasised
that the formative period in the Lfe

blem has been

MARCH 23, 1978 the People (Amdl.) Bl 4

of a child when he 15 to be imparted
primary and secondary education is
a very important perfod. But it is
regretable that education in both

these stages bemng in the sphere of
States who do not have suffiicient funds

is most neglected The result is that

the children are not even half-edu-

cated when they came out of the
secondary stage of education. While
emphasising the role of education 1in
the national life of India the Edu-
cation-Commuission in 1964 remarked

The destiny of India 1s now
shaped in her «c¢lass rooms 1In a
world bas d on <tience and techng-
logy 1t 13 education that determines
the level of prosperity, wel‘are and
security of the people The guahty
and number of persons ¢ ming out

of our schools and colleges still
depend our success m the great
enterprise of national 1econstruc-

tion whose principal objective 1s to
raise the standarq of living of our
people”

The Education Commission further

recommended
“The magnitude gravity and
urgency have increased 1mmensely

and 1t has acquired a new meaning
and 1mportance sihce the attain-
ment of independence and the ad-
option of the policy andtechmiques
of planned development of the
national economy If the puce of
national development is to be accele-
rated, there 1s need for well-defined
bold and imagmative educational
policy and for determined and wvig-
orous action to witalise, improve
and expang education”

The size and complexity oZ the pro-
turther accentuated
with the rapid increase in the popula-

#ion of the country commensurate with

the increase in the number of enrol-
ments gnd with the phenomensl
grawth of educationa]l 1nstitutions
itself



